FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR CHD RESORTICO, A REAL ESTATE PROJECT
OF CHD DEVELOPERS LIMITED, SITUATED AT SECTOR 34, SOHNA, GURGAON

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN & [ CHD Developers Limited
CIN/ LLP No. L74899DL1990PLC041188
PAN No: AAACC0103H
2. | Address of the registered office B-1, Ground Floor, 19-20, G Block Radha
Chambers, Community Centre, Vikaspuri,
New Delhi, Delhi, India, 110018
3. | URL of website NA
4. | Details of place where majority of fixed assets | Sector 34, Gurugram
are located
5. | Installed capacity of main products/ services Uncompleted/Halted Project; Land
admeasuring 13.40 Acres (Approx.) at
Sector 34, Sohna, Gurgaon (Haryana)
in the name of Mr. Mukesh Kumar S/o
Late Tulsi Ram (Land Owner)
RERA Regn. No. 159 of 2017 dated
29.08.2017 with Project Name: CHD
Resortico.
6. | Quantity and value of main products/ services | As per RERA:
sold in last financial year No. of Units Proposed: 1355, CHD
Share: 926, Land Owner Share: 429,
No. of Units Booked (out of CHD
Share): 611, No. of Units Unsold (out
of CHD Share): 315, No. of Units
Unsold (out of Land owner Share): 429
7. | Number of employees/ workmen NIL
8. | Further details including last available financial |Address: 608, New Delhi House,
statements (with schedules) of two years, lists | Barakhamba Road, New Delhi- 110001
of creditors are available at URL: Email: cirp.chd@gmail.com
Detailed invitation for submission of
EOl inter-alia comprising eligibility
criteria and other requisite details
can be obtained by visiting office or
sending an email.
9. | Eligibility for resolution applicants under section | As mentioned in Point 8 above.
25(2)(h) of the Code is available at URL:
10. | Last date for receipt of expression of interest 23.06.2026
11. | Date of issue of provisional list of prospective |30.06.2026
resolution applicants
12. |Last date for submission of objections to|06.07.2026
provisional list
13. | Date of issue of final list of prospective resolution | 10.07.2026
applicants
14. | Date of issue of information memorandum, |13.07.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans 12.08.2026
16. | Process email id to submit Expression of Interest | cirp.chd@gmail.com
RAJESH KUMAR PARAKH

Resolution Professional
CHD Developers Limited

‘\LI(J egistration No. IBBI/IPA-001/IP-P00272/2017-18/10516

Regd Off: 5/51, Second Floor, W.E.A,
Karol Bagh, New Delhi-110005

Correspondence Off: 608, New Delhi House,

Date: 08.06.2026
Place: New Delhi

Barakhamba Road, New Delhi- 110001
Email: cirp.chd@gmail.com
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FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR CHD DEVELOPERS LIMITED, A REAL
ESTATE DEVELOPER WITH PROJECTS IN KARNAL AND GURUGRAM

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN | CHD Developers Limited
&CIN/ LLP No. L74899DL1990PLC041188
PAN No: AAACC0103H
2. | Address of the registered office B-1, Ground Floor, 19-20, G Block Radha

Chambers, Community Centre, Vikaspuri,
New Delhi, Delhi, India, 110018

3. | URL of website NA
4. | Details of place where majority of fixed Gurugram, New Delhi and Karnal
assets are located
5. | Installed capacity of main products/ services | Separate Form G and EQI has been
issued for the projects as per project-
wise insolvency.
Corporate Debtor is engaged in the real
estate construction and development of
residential and commercial projects
6. | Quantity and value of main products/ Financial Year 2021-22( Audited)
services sold in last financial year Quantity- Not Applicable - Total Revenue
Rs 3305.96 Lakhs.
7. | Number of employees/ workmen 5 (Five)
8. | Further details including last available Address: 608, New Delhi House,

financial statements (with schedules) of two
years, lists of creditors are available at URL:

Barakhamba Road, New Delhi- 110001
Email: cirp.chd@gmail.com

Detailed invitation for submission of
EOl inter-alia comprising eligibility
criteria and other requisite details can
be obtained by visiting office or sending
an email.

9. | Eligibility for resolution applicants under section [ As mentioned in Point 8 above.
25(2)(h) of the Code is available at URL:

10. | Last date for receipt of expression of interest | 23.06.2026

11. | Date of issue of provisional list of prospective | 30.06.2026
resolution applicants

12. |Last date for submission of objections to|06.07.2026
provisional list

13. [Date of issue of final list of prospective|10.07.2026
resolution applicants

14. | Date of issue of information memorandum, | 13.07.2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submission of resolution plans | 12.08.2026

16. | Process email id to submit Expression of cirp.chd@gmail.com

Interest

MAfaLetn_

IP Registration No.

RAJESH KUMAR PARAKH

Resolution Professional

CHD Developers Limited
IBBI/IPA-001/1P-P00272/2017-18/10516
Regd Off: 5/51, Second Floor, W.E.A,
Karol Bagh, New Delhi-110005

Correspondence Off: 608, New Delhi House,

Date: 08.06.2026
Place: New Delhi

Barakhamba Road, New Delhi- 110001
Email: cirp.chd@gmail.com
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et ] Hifores e AT ST T Yofidpe : oo . : Gompany Secrelary and © ia flicar
f £, 3 8 ) @ < ot S FHT e T ol T o £ o o IR It o s v B e MRS
awl & o AT B i € 4 o et Ruified wiiéRiiew @ wrer s e Al ' Wrvekanand Catspin Limited i$ proposing, stbject 1, recelpt of requisite approvats, market conditions and other considerations, 1o make an initial public issuance of its Equity
T TS R A F | - i femsae I 11, Ef,'iﬁ L 22082026 | Shares and has filad the Draft Red Harring Prospectus dated June 05, 2026 with BSE on June 05, 2026. The Dratt Rad Herring Prospactus shall be available on the website of
aﬁmﬁmww ml a_)_é_) o N forch A s/ @ fore g | St e NEEE ,E_-_f'.. jﬂ:;iﬂ, e e BSE at wwwhselndia.com, and the websie of the Company al wowwvcollongxport.com, and at the website of BRLM e, Swastika Investmart Limited at
g ST SR ' 04 05 2005 19.06.2026 wiww, Swastika. co.in, respectivaly. Any potential imvestor shoubd note that investment in equity shares involves a high degree of risk and for detalls relating to such risk, please
PR TR Td ST e o i T — e ﬁﬂmm sge “Risk Factors” of the Prospectus, when avaitabde. Polential investors should not rely on the Draft Red Herring Prospectus for making any investment decision, Specific
3RTEE RIREIRES Us Hre=d fafcs : I“_I = FET T attention of the investors is Invited 1o “Risk Factors™ beginning on page 19 of the Dralt Red Herring Prospecius,
wife HaR 136, ¥dl, FSY BTSW, Wdex—44, THUTH—122003, BRATUT _ =L o o ; The Equity Shares offared in the Issue have not been and will not be registerad under the United States Securities Act of 1933, as amended (L8, Securities Act™) or any stale
q’ﬁ—““‘ +91-124-4284578 // 4284580 / 412‘84582 » 06. } 06260053 05,06, 2026 1':?":"5"2':'26 sacuribies laws in the United States, and unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, orin & ransaction not
wier gompanysecretary(@aravaliscourities.com e 03062026 05, 06.2027 stbiject to, the registration reguirerments of the U5, Securities Act and in accordance with any applicable LS. state securities laws. Accordingly, the Egquity Shares are being
. : ST 10 [ 06261200 3ATEAT e, el ey affy ona g A ufedd oo B offered and sold outside the Unitad States in “offshore transactions” in reliance on Reguiation 5 under the U5, Securities Act and the applicable taws of the jurisdictions where
srdl iR us wsdy fofiies & fae 3 ¥ I !
N —— S A o Ry IRERS Swtige ov S0 v gl | such offers and sales are made. The Equity Shares hawa not been and will not be registered, listed or otherwise gualitfied in any other juisdiction outside India and may not be
e 06062026 (et it el s st 11, | 07261687 05,06 2026 | 12,08 2026 offered or sold, and Bids may not be made by persons in any such jurisdiction, except in compliance with the applicable laws of such jurisdiction,

epaper.jansatta.com


Rajesh Kumar Parakh
Highlight

Rajesh Kumar Parakh
Highlight


MONDAY, JUNE 8, 2026

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

o Nippon nalia Mutual Fund

Nippon Life India Asset Management Limited

Registered OFffice: 30th Floor, One Lodha Place, Senapati Bapat Marg,

Wealth sets you free

(CIN - L65910MH1995PLC220793)

Lower Parel, Mumbai - 400013. Tel No. +91 022 6808 7000
Fax No. +91 022 6808 7097 « mf.nipponindiaim.com

NOTICE NO. 27

Record Date
June 10, 2026#

Notice is hereby given that the Trustee of Nippon India Mutual Fund (“NIMF"”) has approved the following
Distribution on the face value of Rs. 10/- per unit under Income Distribution Cum Capital Withdrawal (IDCW)
option of the undernoted schemes of NIMF, with June 10, 2026 as the record date:

'MUTUAL
FLUNDS

Scuhi Hard

Amount of NAV as on
Name of the Scheme(s) Distribution | June 05, 2026
(F per unit)* (F per unit)
Nippon India Balanced Advantage Fund - IDCW Option 30.9581
Nippon India Balanced Advantage Fund - Direct Plan-IDCwW | 0.2200
. 44,7043
Option
Nippon India Multi Asset Allocation Fund - IDCW Option 23.5899
Nippon India Multi Asset Allocation Fund - Direct Plan -| 0.1500 55 £986
IDCW Option |

Mumbai
June 07, 2026

*Income distribution will be done, net of tax deducted at source, as applicable.
#or the immediately following Business Day if that day is a non-business day

Pursuant to IDCW distribution, NAV of the schemes would fall to the extent of payout and

statutory levy (if applicable). The IDCW payout will be to the extent of above mentioned Distribution
amount per unit or to the extent of available distributable surplus, as on the Record Date mentioned above,
whichever is lower.

For units in demat form : IDCW will be paid to those Unitholders/Beneficial Owners whose names appear
in the statement of beneficial owners maintained by the Depositories under the IDCW Plan/Option of the
Schemes as on record date.

All unit holders under the IDCW Plan/Option of the above mentioned schemes, whose names appear on the
register of unit holders on the aforesaid record date, will be entitled to receive the IDCW.

For Nippon Life India Asset Management Limited
(Asset Management Company for Nippon India Mutual Fund)

Authorised Signatory

Sd/-

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR CHD RESORTICO, A REAL ESTATE PROJECT
0F CHO DEVELOPERS LIMITED, SITUATED AT SECTOR 34, SOHMA, GURGADN
iUnded sib-regulation (1) of requlation 364 of the Inselvency and Bankriptey Eoard of India
tnsolvency Resolution Process for Corporate Persons) Regulations, 2016)

S RELEVANT PARTICULARS
1. |Mame of the carpodate debtor along with PAN & | CHD Davedopers Limited
GING LLP Ha L74E390L1590FLEDA 1158

FAN No: ARACCOT03H

B-7, Groand Flape, 19-M, & Block Kadha
Chamders, Comimunity Centre, Vikaspuri,
hew Delhs, Belhi, Indiz, 110078

3. | URL ol website N

2. | dddress of the regisiered office

4, | Detalls of place where majarity of figed assels | Sector 14, Gurdgram
arg \cated

& | Inslalbed capacity of main products) services Uncompleted/Halted Project; Land
admeasuring 1340 Acres (Approx,] at
Sector 34, Sohna, Gurgaon (Haryana)
i the name af Me Mukesh Kumar 5/0
Late Tudsi Rarn [Land Owner)

RERA Regn. Mo, 159 of 20017 dated
£5.08 2017 with Project Mame: CHD
Resortica

B. | Queantity end valwe of main producizs) serices
=08 in last fimancial year

Az per RERA;

Mo, of Units Proposed: 1355, CHD
Share: 26, Land Owner Share: 429,
Mo, ol Units: Booked {out of CHD
Share}: 611, Moo of Units Unsodd {oul
of CHO - Share): 315 , MNo. of Units
Unzald (out of Land owner Share); 429

. | Number af employees, workmean HIL

B. | Furthes details meluding last avaidable faancial
slatemants (with sohedises) of two years, lists
af creditess sne available 31 LRL

Address: 608, Mew Delld House,
Barakhamba Road, Mew Delhi- 170001
Email: cirp.chd@ggmail com

Detabled inwitation for submission of
ECH inter-alia comprising  eligihility
ceferia and other requisite details
can be obtained by wisiting affice or
sending an émail,

9. | Elgdbility For mesolution applicants under sectan | &5 menlianed i Posnd 8 abowa,

ZE(ZHN) of the Code ks avaitable at URL:

10, | Last date for recelpt r_:Lf EXFES 850N of inferest $3.06. 30025

11, | Date of isswe of provisional list of prospective
resolution applicants

30.06. 2026

website  hitps:/www.latapower.com. Also, all future comrigendum

qW

TATA

TATA POWER
|Corporate Contracts Deparimerd)
The Tata Powar Comparsy Limibed, Smart Genter of Procurement Excellance, 37 Floor, Sahar
nlving Station, Near Hobel Leela, Sahar Asport Road Andher [E), Musnbai 400 059, Maharashéra, india
(Board Line: 022-67173917) CIN: L2B920MH1913PLCO00SET

NOTICE INVITING TENDER (NIT)

g Tata Power Company Limited invites tender from eligible vendors for

following tender packages ( Two-part Bidding) in Mumbai
| Supply of Gl Hardware and Conducior Accessonies for Transmission
Project (Package RefNo: CC2TFKO010).

| Supply of ACSS Teal Conducior with Hardware Accessories for
Transmission Line {(Package Ref No; CC2TFK011).

¥ Three Years Qulline Agreement for Suppord Services reguired for
Statutory and Vendor Compliance Management, (Package Ref No:
CC27AMO0Z2).

(D) Comigendum_3 Supply and Supervisory services of 145k\ and 245kW
Isolators for various Transmission station in and around Mumbai
(Package Ref No: CC2TNK003).

Interested and eligible bidders to submit Tender Fee and Authorization

Letter bafore 1500 Hrs. of 15" June 2026, Monday.

For downlocading the Tender documents {Including the procedure for

participation in the tender), please. visit the Tender. section on the

(if any), to the. above tender will be informed on the: website

hitps:/fwww.tatapower.com only,
' VITATION FOR EXPRESSION OF INTEREST FOR CHD DEVELOPERS LIMITED, A REAL
ESTATE DEVELDPER WITH PROJECTS IM KEARHAL AND GURUGRAM
Inder sub-requiation (1) of regulation 364 of 1he Insolvenay and Bankrepicy Board of Indis
[Insolvency Resclution Process for Corporate Persons) Regulatiaons, 2016)
RELEVANT PARTICULARS

Meme of the corporate debior slong with PAN | CHD Developars Limstad
& CING LLF Mo LTa899DL1950FLC4T 188

VYRR mEu o rRTT A R EITTve

orior ISIiNg
copy, IT IS Nnot possible to verify its contents. The India,

Express (P) Limited cannot be held responsible for sug

O = [ LA = O ACTV

12, | Last date for submission of objections to | 0607 2026 3
previsianal [is1 Pak No: AAACCOT03H
13; | Diate of issue of final list of prospective resalution | 10.07.2026 2. | Address ol the registerad olfice B-1, Ground Floor, 1920, G Block Radha
apolicants Chambers, Commumity Cantre, Vikaspum
14, |Date of issue of Infeomation memarandem, | 13.07. 2026 - e Deih; Deth; i, 116018
evaluation matry and request for resolition &L of wabsite MA
plans b prospective resofution applicants Datails af place where majority of fixed Gurugram, Mew Delhi and Kamal
15. | Last date for submission of resolution alans 12.08:-202 assets are bocated
16. | Process email id 1o submit Expression of Interest | cag. chimgmisl.com Installed capacity of main products! services | Separate Farm G and EDI has been
RAJESH KUMAR PARAKH issued for the projects as per project-
Resafution Professlonal WisE insolvency.
CHD Developers Limited Corparaie Debtor ks engaged in The real
IF Registration Mo. IBB1/IPA-0071/IP-POO2T2/2017-1810516 egtate consfruction and development of
Regd Off: 5/51, Second Floor, W.E.A, i | i} - residential and commercial projects
Catret und!ﬂiﬂf?‘iﬁé Hﬁ:"n;mu:ﬁ: 6. [ Quantty and vatiee of main products’ Financesl Year 2037-30 Awdided)
Date: OB.06.2026 EI:riI:hlmhi H,'"d Naw Dedhi- 110001 sarvices sold in last financial yead Quartity- Mot Applicable - Total Revenue
Place: Now Delh Email: cirp.chd@gmail. com Rs 3305.90 Lakdrs

7. | Numbear of employess workmen S (Fivel

contents, nor for any loss or damage incurred a
result of transactions with companies, associations
individuals advertising in its nevwspapers or Publicatio

We therefore recommend

that readers mMmMdlEEe

Nnecessary inquiries before sending any monieg®r
entering into any agreements with advertisergir

otherwise acting on an advertisement in any ma

whatsoever.

er

SARDA PROTEINS LIMITED

("SPL"/"TARGET COMPANY"/"TC")

Registerad Of

g: B-536-537

CIN No.: L15142RJ1991F

ar , Rajasthan, 301030

Registered Office: 17, 1st Floor, A Wing, B No. 19, Trade Centre, BKC Bandra Pinnacle Corpora

GRAND FOUNDRY LIMITED

Park,

Vidyanagari, Mumbai, Maharashtra, India-400098
Corporate Office: Office No. DSM - 408, 4th Floor, DLF Towers, Shivaji Marg, Moti Naga

Address: 603, New Delhi Howse,
Barskhamba Road, Mew Dalhi- 110007
Emall: cirp.chadimgmail com

Detailed invitation for submession o
EQI inter-alia  comprising  eligibility
critaria and other requisite datadls can
be obtained by visiting office or sending
an emall

A5 mentioned in Point B aboee

Further detaits inchuding last avallable
financial statemants (with schedules) of two
yiears, Nsts of créditors are availabie at URL

4. | Eligibility far rescéution applicants umder section
25(21th] of the Code is available af URL

10, | Last date far receipd of expression of interest | 23.06. 20246

11, | Date af issue of provisienal st of prospactise | 20,06, 2026
rescdution applicants

12 [Lasi date for submission of cbjections 1o | 0607 2076
proviesional list

13, | Date of issue of Bnal list of prospective | 10072026

resodution applicants

14, | Date of =S of miormaticn memomandum,
evaluation matnx and request for resolution
plans to prospective rezalution applicants

13072036

Contact Mo: +51-77 ‘2 E-mail 1D: sardap yahoo,com; Website: wenw sardaprobens. com 7akhira. New Delhi. India-110015 15. | Last date for submission of resolutson plans | 12.08,2026
Recommendations of the Commilies of Indepandent Directors {IDC} of SARDA PROTEINS LIMITED {"SPL" o tha “Taret Company”) Tel No: 491 931’56 15506 E il cs@afsteel.co.i L :::f'ﬁesf“ email it autent Cxpeecsion of:. | pchiggmaliedm
under regudation 26 (7] of the SEBI {Substantis Acquisiton of Sheres amd Takeowers) Reguiations, 2011 and subsequant amendments EAOR ool D gisnen to) —L] AP T
therate ("SEBI (SAST) Reguiations”) In refation to the Open Offer to ihe Public Shareholders of the Target Company made by Wis Onix . . . . - , RAJE ARAN
Renewable Limited {"Acquirer”). Divyesh Mansuihbhai Savalya [PAC-1", Piyush Mansukhohai Savaliva (PAC-2") and Mikhil Haseshbhsi Advertisement under Regulation 18 (7) in terms of the SEBI (Substantial Acquisition of Shares and Takeovers) Regulatifgg, 2011. qu.,m"::, mﬁfmr:;
Savaliva MPAC-3") (codectively “Persons acting in concert”/ “PACS"| This Advertisementis being issued by D & A Financial Services (P) Limited (the "Manager to the Offer"), for and on behalf of theillquirer, e L e IFEHIFA-W'Ile-EE:I[;ﬁ“FEﬂu:IF:rrlf:ln;glﬁ
1 IDae 0B 06 2026 namely, M/s SAR Televenture Limited, pursuantto Regulation 18 (7) of the Segurities and Exchange Board of In.dig (Su“bstantial A isitic:n ? " Regd Off: 551, Second Floor, W.E.A,
S st b Tep gy | WS BARREA R NI e Dotaled Puslc Stement(DPS i espeot o he soemenioned o waspuishedon Tosdey 108 arch, 202, o Gorrespondence O 08, Hew DuliHouse,
. ) _ . T R T R e Detailed Public Statemen with respect to the aforementioned offer was published on Tuesday, arch, ,ingllancia | 608, i ;
3. |Details of he Ofler pertaning to The Opan Offer &= baing mada by the Ms Onx Renewabda Limited Acquirer”). Divyesh . o o . ) . A Date: 08.06 2026 Barakhamba Road. New Dali- 110001
Target Company Mansukhibhai Savaliya ("PAG-1"), Piyush Mansukhbhiai Savaliya “PAC-2") and Nihil Express (English-All Editions), Jansatta (Hindi-All Editions) and Mumbai Lakshadweep (Marathi-Mumbai Edition). Blaca: Roit Dl kol ey Etall éir;:hd@;mail.mm
Harashiohai Savaliya [(PAC-3) (collectvely "Persons acting. in concert™ "PACS™) in terms 1. Offer Price is Rupees 2.50 (Rupees Two and Fifty Paisa only) per equity share.
of Regulaions 3(1) and 4 of the SEBI (SAST) Regulations, 2071 for aoguisition of up 1o 17.30,400 2. Committee of Independent Directors (Hereinafter referred to as "IDCs") of the Target Company recommends that the open offg@ilixice
(Sevenfeen Lakhs Thity Thousand Four Hundred) fully paid-up equily shares of face value of of Rupees 2.50 per fully paid-up equity shares is fair and reasonable based on the following reasons:
R=. 10v- each representing 19,28% of the Emerging voling share capial of the Targel Company pOff Pri P , h'y:l) h P z y, ved by taking uat d defined under SEBI S GUJARAT E N E R GY LI M IT E D' ¢
fm e efigible shareholders of the Tanget Company for cash at & prca of 7 195,001 (Rupees a. er lrlce IS .|g er than the price as arrived by taking Intq account va uatlon.paramgters as defined under (Erstwhile Gujarat Gas Limited
One Hundred and Fiftesn) par Eouty shane (Offer Prical ("Opan Offer’), Regulations, which comes to Rupees 2.28 per share and also higher than the negotiated price under share purchase agreeme T ———
4, |Mema af the Acquirer and PACs Arquirer whichis RUpee§ 1'5.0 pgrshare. ' ' ' o o . . ' Seclor-11, Gandhinagar-39.2010, Gujarat, India,
with the acquirer - M’ Onix Renewable Limited The Open Offer by the Acquirer Is being made at the highest price amongst the selective criteria andis in ine with the Regulations prescribed Tel: +81-75- 26737400/ 7500 | E-mail Id: investors@qulenargy com
PACS e i e under the SEBI (SAST) Regulations, and hence appear to be fair and reasonable. Website: www.guiarat-energy.com | CIN: L40200GJ20125GC069118
- ivyesh Mansukhbhal Savaliya . , . . -
Piyush Mansukhbhai Savaliya The publlolshareholdersoftlheTarget Company are advised to mdependentlyevalua:tethg Qpen Oﬁerqnd takean mfgrmed @mspp wljethgr NOTICE TO SHAREHOLDERS
- Nikhil Harashbhal Savaiiva to offer their equity shares in the Open Offer. They are also advised to seek expert's opinion on taxation before taking their decision in this — - T
i g e |I — = 5 ;’ e regard. 1. 3" Notice for Special Window for transfer and dematerialization of
3, |Mame g nager o the Ofer row House Wealth Management Private Liml : : =R
(CIN UST100GE022PTC133630) The IDC's recommendation was published on 05th June, 2026 (Friday) in the same newspapers where Detailed Public Statement was physical securities sold/purchased priorto 1_April, 2019.
#.JEDE;lF'FfII.'EU|1, BiH. lzcon Temple, A-rt:-:u-ﬁwai Read, 5.G. Highway, Ahmedabad-380054 published. Pursuant to 3EBI cireular No HO/38/13/11(2)2026-MIRSD-
X 4 T ‘l'-illdl .-. oE R . . . 3 % ) 5
B 3. This Offeris nota Competing Offer. PODIIATS0/2026 dated 307 January, 2026 (*SEBI Circular’), SEBI has
Bt vl e et e i 4. The Letter of Offer dated 28th May, 2026 has been dispatched to the shareholders on or before Tuesday, 02nd June, 2026. decided to open another special window for a period of One year from
ggtla;t Person: Mrr;.l Miﬂﬁmwe 5. ,(A Copy gf the L()&Lter of Ch)ffe;1E (includigg l;or? othﬁjceptanceI cum allcl;nodwledlgegent) w:lfalso tf)e avz;]lilabli on ?:EB:;S website 5" February, 2026 to 4" February, 2027 for transfer and dematerialization
egistration No.: 3262 www.sebi.gov.in) during the offer period and shareholders can also apply by downloading such forms from the website. Further, in case of ohysical securities which were soldiourchased orior to 17 Aoril. 2019 and
SEBI Registration Validity: Fermanent of non-receipt/ non-availability of the form of acceptance, the application can be made on plain paper along with the following details: alapn :;::lrl e fra nsl,fer TE:ﬂ:JEStS ;-.'hir:.h u?ere Suhmi::E:d s znd e
& |Members of the Committes of 1. Dhairyakumar Mohanbhai Thakkar [DIN No: (8803648 Chalrperson Name(s) & Address(es) of Joint Holder(s) (if an istinct i S
v i ; ; ST ol y), Number of Shares held, Number of Shares tendered, Distinctive Numbers, Folio ;
3 FIDE L y F " L | 1 | . aTd- - 3 L oge . 1 L=
= :;Tfﬁ"d'_emrp"efﬂgq;l_f 'I|:-1 - ? :.T:T[?E FUJWET:I;HH' E'?:: ID": Nr FEE:H:_EJ M:m?_ - e Number, Original share Certificate(s) and duly signed share transfer form(s). retumed) not attended due to deficiancies in the documents
; L WETEDENS MEiniinsTip Wl E | TR e MOBCEnceETL & a XBCLIVE Omefiars on e o™ al fanga 1 1 1 i | 1 1
Taipet Compsiny |Dirﬂlnr Equify Company HE ! b 6. Intermsof Regulation 16(1) of the SEBI (SAST) Regulations, 2011, the Draft Letter of Offer was submitted to SEBI on 16th March, 2026. .-fmzc:-rdlngly.l in compliance to the said SEBI Circular, Notice is hereby given
relationshig), T any securities in the Tasget Company, incorporated in the Letter of Offer. executed prior to 1% April, 2019 or to re-lodge Share Transfer Deeds
Il I:fllrlf:g;lgl_:sl;; p.-.l:-l:rl-.hﬁ:: 1;%2‘-;'31%?;‘!;:20 Target Company, thare ara no olber contracss 7. '(I;here have been noS material changes(i)n relation to the Open Offer since the date of the PA, save as otherwise disclosed in the DPS, which were returnedirejectedinot attended due to deficiencies in the
IRGNENIPS Wi ipany. orrigendum to DPS and the Letter of Offer. d Ll :
- - : . = ocuments for transfer and dematerialization of shares of Gujarat Energy
B, [Trading in the Equity sharesioiher Mone of the members of the IDC have iraded in Equiy Sharesiother Sequities of the Tanged i . i i i s = ;
sicintlon o 'te it Covary | Dicfoeans donins son g 26;&”; olf St?‘ttt\m:.ry. tA.\pp.rovals. No statutory approvals are required to be obtained for the purpose of this offer. Limited on or before 4" February, 2027. The requests will be processed only
DG Members g 12 it‘.'-‘ﬂl'nE]rfﬁ:lr'-1I'-E- penod pror o the date of the Pubtic Announcament ("PA°) dated ' cheédule of Activities: — — : in dematerialized form afler following due process and conditions as
(s e . " . Sr. Activity Original Schedule Revised Schedule prescribed in SEBI Circular and shares so transferred shall be under lock-in
. Penod from the dabe of the PA ill the dale o this acommendatian. No Days & Dates Days & Dates neriodof one year ffom the dateatregistration oftransier
9. |10 Members relafionstip with the: | None:of the IDC Members: 1. | Date of Public Announcement Tuesday, 03rd March, 2026 Tuesday, 03rd March, 2026 G
acquirer (Cirector, Equily shares 2. are the directors of the Acguirer, > | Date of Pubioation of Detailed Pubi Statemert Tosday 101 March 2026 Tocday 101 March 2026 The InvestorTransferee may note that cases invelving disputes between
owned, ary offar conlract | b, hold any Equity Shares or olbar Secinbies of the Acquear, or . ate of Publication ot Detalled Public Statemen uesaay arcn, uesaay arcn, . i
(82 s ragy), £y G: e any: ConiiEes: OF STy FRaSofstig. With WA Ao 3. | Filing of the Draft letter of Offer to SEBI Tuesday, 17th March, 2026 Tuesday, 17th March, 2026 :an;i‘arnr;:nn: Lmﬂ;fezje Stn 111&:1 ;;setﬁ '.;hﬁ.-r? Egirg 'E_I;? h!_lﬁ T btﬂﬁn
10, | Tradirg in the Equity sharesiolher MNona of the IDC Members have traded in Equity Sharesiolher Securilies of fhe Aoquinr n i , anslemed 1o Invesior coucation a FOLEGHon Fun » 5nall notbe
securities of the acquirsr by during the: 4. | LastDate fora Competitive Offer(s) Monday, 06th April, 2026 Monday, 06th April, 2026 considered underthis window for processing.
D& Members A Jj “:E:'E‘E'JEE“;“E PABERER the-tale-of the: Public Anouncement ("PAY) ceted 5. | Identified Date* Thursday, 16th April, 2026 Monday, May 25th, 2026 The Investor/Transferee may submif their transfer reguests along with the
March 18, s an - . . . :
b, Penod from the dabz of the PA 1ill the dale of this recommendabion 6. | Date by which Final Letter of Offer will be dispatchedto | Thursday, 23rd April, 2026 Tuesday, June 02nd, 2026 Original Share Certificate and other requisite documents as stipulated in
11, |Recommendation on the Open offer, | Based on the review, the shareholders the SEBI Circular to Company's Registrar and Share Transfer Agen!
25 to whether the offer, s oris not, | &) The IDC mambers are of the view that the offer price of T 115.00/- {Rupees One 7. | LastDate for revising the Offer Price/ number Monday, 27th April, 2026 Thursday, June 04th, 2026 {R&TA) L. KFin Technologies Limited at the address mentioned below.
far and ressonabis hundred and fifieen anly) per Equiy Share is i the line with the paramelers prescrbed of shares. 2. Iritiat [EPF d1 . «sham Niveshak"
b) ?Drérrfﬁmizr;i!ii ;.fagrla.?; {D};ﬁ; fsnm line with fhe SEBI (SAST} Regulations, 2011and 8. | Date by whichthe committee of the independent Tuesday, 28th April, 2026 Friday, June 05th, 2026 _
g} 1 is advised 1o the sharsholders to indepandently evaluate tha opan offer vis a vis recommendations. Ministry of Corporate Affairs (MCA) letter dated 27 March, 2028, the
cument market price and take an informed decision before participating in the offar 9. | Date of Publication of Offer Opening Public Wednesday, 29th April,2026 | Monday, June 08th, 2026 Company has initiated the Second 100 Days Campaign - "Saksham
V2 paitent ol sl 1 Ihf.m: Members ﬁ?'-ﬂp'::*iﬂ;:f;’di ——_— Announcement Niveshak" from 1" April, 2026 to 9" July, 2026, This campaign aims to
ommendation a. e Armouncarmant {"PAT) 3. ; :
sl s b Buklat Poble-Blnat "DPS") dated 27.03.2026 and which was published or 10. | Date of Commencement of Tendering Period Thursday, 30th April, 2026 Tuesday, June 09th, 2026 encourage sha¢huldem to update their KYC dﬂ*ﬂl[lﬁ. bank mandates and
27.05 2026 (Offer Opening date) contactinformation to faciitate direct payment of unpaidiunclaimed dividends
;- _:“;’l" LTLI;E;””f GEEE;FWE'I-DE'; 'ED;EIS?EE‘;;”-EWG 11. | Date of Expiry of Tendering Period Thursday, 14th May, 2026 Monday, June 22nd, 2026 to the rightfui sharehotders and to prevent transfer of unpaid or unclaimed
Rl et (Offer Closing date)l S . dividend /Shares to Investors Education and Protection Fund {IEPF).
= -Errm Euity 5,.5 ?EEI_ uﬁ; ||51$ E:HT HEDWHE?; 1are frequently fraded in terms of Regulafion 12. | Last Datte c;f comlr;unltgatlr;g rejeclfﬂor:l/acceptano:[e g/nd Friday, 29th May, 2026 Tuesday, July 07th, 2026 Shareholders holding shares in Physical Form are advised to update their
113} of the SE Regulations, payment of consideration for applications accepte ; . i i ,
b, The Offer Price Is In accordance with Regulation 8(1) and B2) of the SEBI SAST retun of unaccepted share certfcates/ credit o ®YC -::le.}aus, Bank Mandate and Hnm,nam:?n det.ajls with the Enmpanys
Requiations, 2013 1 unaccepted Equity Shares to Demat Account. R&TA viz. KFIN Technologies Limited (Unit: Gujarat Energy Limited) at
c. The DflerﬂﬂF:ﬂ:e 5 =L1 :arr w‘-!; the {1) ne-.;lEhalﬂd price [‘TJ E:a-ulr:- f;:-rge r:f 1;_-3 Targa e o y e » o Loteraf Oforwould bemald Selenium Tower-B, Financial District, Nanakramguda, Hyderabad - 500032,
company for acguisiion (L.a., Price paid in Conversion of Warranl into Eguity Shares by *The identified date is only for the purpose of determining the public shareholders as on such date to whom the Letter of Offer would be mailed. ; . o ris@kfi
Acquirers- Rs 115.000- per Equidy Share) and Higher than (i) the voluma-weighted Itis clarified that all the Public Shareholders (registered or unregistered) are eligible to participate in this offer at any time prior to the closure Iekangens, ol mwﬂ 1336_3]?-4&"1 orE-malgl elrard. J_MEch.mm
avarage markal price for @ periad of sy trading days smmedialaly praceding the date oftendering period. Shareholders holding shares in Demat Form shall update their KYC and
af PA on BSE, beng anly stock axchange where tha eguity shases of the langel company il= wi 3 el ;
are fisted, 7.8, ¥ 72,94~ Per Equity Share, The Acquirers accept full responsibility for the information contained in this Pre-Offer Advertisement and also shall be jointly or severally BankAccount details wih mEIFFF_SFEEWE _DEF"T_'E’“DW Parl.mp.ant[sj
13. | Disclosure of Voling Patism Thete Recommendalions were Lnanimously apprcved by tha Members of the 10T, responsible for the fulfillment of the obligations under the Offer and as laid down in SEBI (SAST) Regulations, 2011 and subsequent shareholders, who have not claimed their dwldendﬁ: from Frnlantlﬂl Years
14, | Desais of Independent Advisors, If anyl Mone amendments thereto. 2018 - 19 10 2024 - 25 are raquesltﬁd to approach the R&TA/Company to
15. | Ay other matter to-be highlighted MNeria This Pre-Issue Advertisement will also be available on SEBI's website at www.sebi.gov.in. claim their unpaid or un claimed dividends so as o avoid transfer of same to
To the best of our knowladge and belief, after making proper enquiry, the information contained in or sccompanying this statement s, in &8 Issued by Manager to the Offer on behalf of the Acquirer IEFF Authonity. The. Company has also uploaded details of unpaid |
matesial respect, e and comect @nd nod mislesding, whather by prn'*ﬁsjnr- of any infomration or athersisz, &nd inclides all the information unclaimed dividend for past seven (7) years on its websile under
required 10 be disclosed by the Target Company under the SEBI (SAST) Reguations _ D & A FINANCIAL SERVICES (P) LIMITED “Investors Relation” Section at www,gujarat-energy.com.
Capialized terms used in this annauncement. but not definec, shall have the same meaning assigned 0. them '"1;':: :EE? ﬁ"‘f';'}f- . D A 13, Community Centre, East of Kailash, New Delhi-110 065 For, Gujarat Energy Limited
For SAR NS LIMITE 2 T o A
’ g Tel:011-41326121/40167038 (Erstwhile Gujarat Gas limited)
Name: Dhairyakumar Mohanbhai Thakkar Email: investors @dnafinserv.com o — Dﬁﬁf'
o] 1 L —— Chairparsan -Committée of Independant Directors Date : 06.06.2026 C : ace: Gand inagar noeep Lave
: : P OOEREIED ontact Person: Ms. Radhika Pushkarna
DAt e DIN: GeeE3G4d Place : New Delhi Date: T"‘Jurle, 2026 Company Secretary
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o Nippon nalia Mutual Fund

Wealth sets you free

(CIN - L65910MH1995PLC220793)

Lower Parel, Mumbai - 400013. Tel No. +91 022 6808 7000
Fax No. +91 022 6808 7097 « mf.nipponindiaim.com

NOTICE NO. 27

Nippon Life India Asset Management Limited 2

Registered OFffice: 30th Floor, One Lodha Place, Senapati Bapat Marg,

June 10, 2026#

Notice is hereby given that the Trustee of Nippon India Mutual Fund (“NIMF"”) has approved the following
Distribution on the face value of Rs. 10/- per unit under Income Distribution Cum Capital Withdrawal (IDCW
option of the undernoted schemes of NIMF, with June 10, 2026 as the record date:

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR CHD RESORTICO, A REAL ESTATE PROJECT
0F CHO DEVELOPERS LIMITED, SITUATED AT SECTOR 34, SOHMA, GURGADN
iUnded sib-regulation (1) of requlation 364 of the Inselvency and Bankriptey Eoard of India
tnsolvency Resolution Process for Corporate Persons) Regulations, 2016)

S RELEVANT PARTICULARS
1. |Mame of the carpodate debtor along with PAN & | CHD Davedopers Limited
GING LLP Ha L74E390L1590FLEDA 1158

FAN No: ARACCOT03H

bidress of the regisfersd pifice B, Ground Flape, 19-30, G Block Hadha
Chamders, Comimunity Centre, Vikaspuri,
=) hew Delhs, Belhi, Indiz, 110078
3. | UREL of websita MA
4, | Detalls of place where majarity of figed assels | Sector 14, Gurdgram

are scate

Record Date

& | Inslalbed capacity of main products) services Uncompleted/Halted Project; Land
admeasuring 1340 Acres (Approx,] at
Sector 34, Sohna, Gurgaon (Haryana)
i the name af Me Mukesh Kumar 5/0
Late Tudsi Rarn [Land Owner)

RERA Regn. Mo, 159 of 20017 dated
£5.08 2017 with Project Mame: CHD
Resortica

B. | Queantity end valwe of main producizs) serices
=08 in last fimancial year

Az per RERA;
Mo, of Units Proposed: 1355, CHD

Share: 526, Land Owner Share: 429,
Amount of NAV as on . o Units Booked (aut of CHD
. . . sare] , N af Units Unsodd {out
Name of the Scheme(s) Distribution | June 05, 2026 of mlllni Snare): 315 : No. o Units
. . Unzald (out of Land owner Sharej; 426
(? per Unlt)* (? per Unlt) | 7. | Mumber af employees/ workmen HIL
Nippon India Balanced Advantage Fund - IDCW Option 30.9581 b | intamenis (win scheduies of oo vaare Nots. | Barakhambe R, New Delnk 110401
: : : aof creditoss ane available 31 URL Em::m:l. mu;-;llmm:n_;gu Lom. .
Nippon India Balanced Advantage Fund - Direct Plan-IDCwW | 0.2200 B
. 447043 ceferia and other requisite details
Opt'on can be obtained by wisiting affice or
sending an émail,
Nippon India MUlti Asset Allocation FUﬂd = |DCW Option 235899 9. Egg&?;g’iﬁgﬁ‘l'lE'E'Eﬁﬁ__ﬂj':;'l’;;?;ﬁ:w:;m‘ﬂd” section | A mentioned m Pomnl 8 abave,
. . . . . 10, | La=t date for recalpt of expressson of mierast £3.06. 326
Nippon India Multi Asset Allocation Fund - Direct Plan -| 0.1500 55 986 et s o e o e i
IDCW O t ° resolulion applicants
p on 12, | Last date for submizsion of objections to | 06.07.2026

*Income distribution will be done, net of tax deducted at source, as applicable.
#or the immediately following Business Day if that day is a non-business day

whichever is lower.

Schemes as on record date.

Mumbai
June 07, 2026

Pursuant to IDCW distribution, NAV of the schemes would fall to the extent of payout a

statutory levy (if applicable). The IDCW payout will be to the extent of above mentioned Distributig =
amount per unit or to the extent of available distributable surplus, as on the Record Date mentioned abo

For units in demat form : IDCW will be paid to those Unitholders/Beneficial Owners whose names appe
in the statement of beneficial owners maintained by the Depositories under the IDCW Plan/Option of t

All unit holders under the IDCW Plan/Option of the above mentioned schemes, whose names appear on
register of unit holders on the aforesaid record date, will be entitled to receive the IDCW.

For Nippon Life India Asset Management Limifilid
(Asset Management Company for Nippon India Mutual Fu

previsianal [is1

13, | Dete of izswa of final list of prospective resalution | V0072026
applicanis

14, | Gate of issue of inlermation memarandem, | 13,00 2026
avaluation matrs and fequest for resolution
plans to peospective resolution applicants

15. | Last date for submission of resolution alans 12.08:-202

(if

tps:iwww.tatapower.comg

qW

TATA

TATA POWER

|Corporate Contracts Deparimerd)
The Tata Powar Comparsy Limibed, Smart Genter of Procurement Excellance, 37 Floor, Sahar

Rucalving Staticn, Moar Hobel Leela, Sehar Aport Foad Andher [E), Musnbal 400 059, Maharashéra, india

(Board Line: 022-67172917) CIN: L2B920MH1913PLCO00SET

NOTICE INVITING TENDER (NIT)

The Tata Power Company Limited invites tender from eligible vendors for
the following tender packages (Two-part Bidding) in Mumbai
(A) Supply of Gl Hardware and Conductor Accessories for Transmission

Project (Package RefNo: CC2TFKO010).

(B) Supply of ACSS Teal Conduclor with Hardware Accessories for

Transmission Line (Package Ref No: CC2TFKD11),

(L) Three Years Cutline Agreement for Supporl Services reguired for

Statutory and Vendor Compliance Management, (Package Ref No:
CC27AMO0Z2).

(D) Comigendum_3 Supply and Supervisory services of 145k\ and 245kW

Isolators for variows Transmission siation o and around Mumbai
tFackagE RefMNo: ECE?HI{HBE}.

Interested and eligible bidders to submit Tender Fee and Authorization
Letter bafore 1500 Hrs. of 15" June 2026, Monday.

For downlocading the Tender documents {Including the procedure for
participation in the tender), please. visit the Tender. section on the
website  hitps:/www.latapower.com. Also, all future comrigendum

anyl, to the. above tender will be informed on the: website

FORM G

MVITATION FOR EXPRESSION OF INTEREST FOR CHD DEVELDPERS LIMITED, & REAL
ESTATE DEVELDPER WITH PROJECTS IM KEARHAL AND GURUGRAM
Inder sub-requiation (1) of regulation 364 of 1he Insolvenay and Bankrepicy Board of Indis
[Insolvency Resclution Process for Corporate Persons) Regulatiaons, 2016)

RELEVANT PARTICULARS

Meme of the corporate debior slong with PAN | CHD Developars Limstad
& CING LLF Mo LTa899DL1950FLC4T 188
Ak Na: AARCCOT03H

B-1, Ground Floor, 1920, G Elock Radha
Chambers, Commumity Cantre, Vikaspum
Mew Delhi, Delhi, india, 110018

Address al the registened office

UL of wabsgiie B

Datails of place where majority of fued Guerugram, Mew Delthi and Kamal
assets are lacated

.| Process email id 10 submil Expression of Inferest | carp. chimgmil.com

RAJESH KUMAR PARAKH

Resafution Professional

CHOD Davelopers Limited

IP Registration No. IBB1/TRA-001 1P-POOI 72201 7-18110516
Regd Off: 5/51, Second Floor, W.E.A,

Karol Bagh, New Delhi-1 10005

Correspondence Off: 608, Maw Defhi House,

Barakhamba Road, New Dedhi- 110001

Ermail: cirp.chd@gmail. com

Date: O 06 2026
Place: Mow Delhi

“"IMPORTANT™

WWhilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The India,
Express (P) Limited cannot be held responsible for suqg
contents, nor for any loss or damage incurred as
result of transactions with companies, associations
individuals advertising in its nevwspapers or Publicatio
We therefore recommend that readers ma
Nnecessary inquiries before sending any monieg r

St
Authorised Signato

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

entering into any agreements with advertisergr
otherwise acting on an advertisement in any ma =g
whatsoever.

SARDA PROTEINS LIMITED

("SPL"/"TARGET COMPANY"/"TC")

CIN No.: L15142RJ1931F
e: B-536-537
"2 E=mail 1D: sardap iy
Recammeandafions of the Commilles ol Indepandent DEeclors {IDC} of SARDA PROTEINS LIMITED (591" of tha "Tarmet Company”}
under regudation 26 (7] of the SEBI {Substantis Acquisiton of Sheres amd Takeowers) Reguiations, 2011 and subsequant amendments
therata ("SEBI (SAST) Reguations”) in reéaticn to the Open Offer to the Public Shemeholders of the Target Comgany made by Ms Cnix
Remawable Limied {"Acquirer”). Divwesh Mansukhbhai Savakya PAC-17, Piyush Mansukhibhai Savalve (PAC-2") and Mikhil Harashbhai
aavaliva "PAC-3") (cobectively “Persons acling In concert”/ "PACS")

Registerad Of
Contact Mo: +81-77!

ar , Rajasthan, 301030
ahoo.com, Wabsite: wanw sariaproless. oom

el

GRAND DRY LI

Registered Office: 17, 1st Floor, A Wing, B No. 19, Trade Centre, BKC Bandra Pinnacle Corpq
Vidyanagari, Mumbai, Maharashtra, India-400098
Corporate Office: Office No. DSM - 408, 4th Floor, DLF Towers, Shivaji Marg, Moti
Zakhira, New Delhi, India-110015
Tel No: +91-93156 15506, Email: cs@gfsteel.co.in

2 Park,

ar,

1. [Data 0B.06. 2028

2. [MNama of the Taneal Company SARDA PROTEINS LIMITED

3. |Details of he Ofler pertaning to The Cpan Offer &5 baing mada by the Mis Onix Renewable Limited (*Acquirer”}, Divyesh
Targel Comgpany Mansukhbhal Savaliva ("PAG-1"), Piyush Mansukhbhai Savalya ("PAC-2") and M&hil
Harashohai Savaliya (PAC-3") (collectively "Persons acting. in concert™! "PACSs™) in-terms
af Regulaions 3(1) and 4 of the SEB! (SAST) Regulations, 2071 for acquisition of w10 17,320,400
ISavertzen Lakhs Thity Thousand Four Hundred) fully paic-up equity shares of face values of
R=. 10v- each representing 19,28% of the Emerging voling share capial of the Targel Company
imom fie efigible shareholders of the Tanget Company forcash at & pice of ¥ 115,001 [Rupees
o Hurdred and Fifteen) per Eguity zhana (Offer Price) ("Open Offer”).

4, |Mema af the Acquirer and PACs
wilh the acquirer

Arquirer
= Mis-Onix Renswable Limited
PACs
= Divyesh Mansukhbhal Savaliva
Pivush Manzukhbhal Savaliya
Mikhil Hamshbhai Savaliya

Grow Houge Wealth Management Private Limited

(CIN: UsT100GI0Z2PTC133630)

A-H06. Previian, BIH. lscon Termple, Ambli-Bopal Road, 5.G. Highway, Ahmedabad-380054
Tal; +31 T9353 333132 | +3.-T9-35135682;

Emadl: Ekaoven@orowhousewaalth.com

Website; wwa orowhousewealth .com

Contact Persan: Mr. Alif Saniohs

SEBI Regisiration No.: INMOII013262

SEBI Registration Validity: Fermanent

¥ | Name of the Maneger fo the Offer

& [Members of the Commities of 1. Dhairyakumar Mohanbhai Thakkar [DIN Mo, 03803649)- Chalrparson
Independant Cireciors (1047 2. Chintan Umeshbha Bhett (DM Np; D9289074)- Membsar

7. HDC Memgers relabionship with the i
Target Company [Directon, Equity
shares aned, any other confract! ii
relationshig), i any

Al DE Mambars g Indegendent and Non-Executive directars on the bosmd af Tangat
Company

Further, the methers of IDG confirm at they do not hald say equity shares ar olber
securities in the Target Company,

fi. Other than ther positions ag direciors-of the Target Company, fane-ang noolher conlracks
or relationzhips wih the Target Company,

Advertisement under Regulation 18 (7) in terms of the SEBI (Substantial Acquisition of Shares and Takeovers)qulations, 2011.

This Advertisement is being issued by D & A Financial Services (P) Limited (the "Manager to the Offer"), forand on
namely, M/s SAR Televenture Limited, pursuant to Regulation 18 (7) of the Securities and Exchange Board of India
of Shares and Takeovers) Regulations, 2011, in respect of the open offer to acquire shares of M/s Grand Foundry Limitg
The Detailed Public Statement ("DPS") with respect to the aforementioned offer was published on Tuesday, 10th
Express (English-All Editions), Jansatta (Hindi-All Editions) and Mumbai Lakshadweep (Marathi-Mumbai Edition)

1. Offer Price is Rupees 2.50 (Rupees Two and Fifty Paisa only) per equity share.
2. Committee of Independent Directors (Hereinafter referred to as "IDCs") of the Target Company recommends thé
of Rupees 2.50 per fully paid-up equity shares is fair and reasonable based on the following reasons:

a.  Offer Price is higher than the price as arrived by taking into account valuation parameters as defined undog@RBI SAST
Regulations, which comes to Rupees 2.28 per share and also higher than the negotiated price under share purchase & &0
which is Rupees 1.50 per share.

The Open Offer by the Acquirer is being made at the highest price amongst the selective criteria and is in line with the Regulations prescribed
under the SEBI (SAST) Regulations, and hence appear to be fair and reasonable.

alf of the Acquirer,
bstantial Acquisition
arget Company").
, 2026, in Financial

ppen offer price

The public shareholders of the Target Company are advised to independently evaluate the Open Offer and take an informed decision whether
to offer their equity shares in the Open Offer. They are also advised to seek expert's opinion on taxation before taking their decision in this
regard.

The IDC's recommendation was published on 05th June, 2026 (Friday) in the same newspapers where Detailed Public Statement was
published.

3. This Offeris nota Competing Offer.
4. The Letter of Offer dated 28th May, 2026 has been dispatched to the shareholders on or before Tuesday, 02nd June, 2026.
5. A Copy of the Letter of Offer (including Form of Acceptance cum acknowledgement) will also be available on SEBI's website

(www.sebi.gov.in) during the offer period and shareholders can also apply by downloading such forms from the website. Further, in case
of non-receipt/ non-availability of the form of acceptance, the application can be made on plain paper along with the following details:

Name(s) & Address(es) of Joint Holder(s) (if any), Number of Shares held, Number of Shares tendered, Distinctive Numbers, Folio
Number, Original share Certificate(s) and duly signed share transfer form(s).

6.  Interms of Regulation 16(1) of the SEBI (SAST) Regulations, 2011, the Draft Letter of Offer was submitted to SEBI on 16th March, 2026.
Allthe observations made by SEBI vide letter no. HO/49/12/11(49)2026-CFD-RAC-DCR2/1/12131/2026 dated 21st May, 2026 has been
incorporated in the Letter of Offer.

7. There have been no material changes in relation to the Open Offer since the date of the PA, save as otherwise disclosed in the DPS,
Corrigendum to DPS and the Letter of Offer.

11, | Recommendakion on the Doen offer, Basad an the review,
as o whethar the offés, = of &= no, =Y
feir and repsonabie

The I0C mambars are of the view that the offer prica of ¥ 11500/ {Rupeas One

hundred and fifieen anly) per Equiy Share is i the line with the paramelers prescrbed

by the SEBI (SAST) Reguiations, 2011;

b) IDC members believa that the offer is in line with the SEBI {(SAST) Regulsiions, 2111and
the same is fair and reasonable; and

ch I iz advised io the shareholders o ndepandently evaluate tha opan offer vis 3 vis

current markel price and Lake an informed decision before paricipating in the offer

8, |Tradingin the Equily sharesioiher None of ihe members of the IDC have traded in Equiy Sharesiother Securities of the Tanged 8. Details of Statutory Approvals: No statutory approvals are required to be obtained for the purpose of this offer.
securibies of the Targel Company by | Company during the 9. Schedule of Activities:
IDC Merbers g 12 (twelve) manths geniod prior to-the date of the Pubtic Anncuncement ("PA") dated -__Schedule of Activities:
March 18, 2026, and Sr. Activity Original Schedule Revised Schedule
b. Panod from the date of the PA §ill the dale of this racommendation. No Days & Dates Days & Dates
% |IO% Members rtaionstip wily g | None:of te 10C Members: .. 1. | Date of Public Announcement Tuesday, 03rd March, 2026 Tuesday, 03rd March, 2026
acquirer [Director, Equity- shares a. are the directors of the Acguirer,
owned, amy ofer conlract | b. hokd any Equity Shares or other Secimlies of the Acquwer: ar 2. | Date of Publication of Detailed Public Statement Tuesday 10th March, 2026 Tuesday 10th March, 2026
(e AR, a0y G :Mae.any. condraet oF ATy Feeatiolistig: Wil A e quine: 3. | Filing of the Draftletter of Offer to SEBI Tuesday, 17th March, 2026 Tuesday, 17th March, 2026
10, | Tradirg in the Equity sharesiolher MNona of the IDC Members have traded in Equity Sharesiolher Securilies of fhe Aoquinr n i ,
securities of the acquirar by during the: 4. | LastDate fora Competitive Offer(s) Monday, 06th April, 2026 Monday, 06th April, 2026
IDC Mambers a. 12 (twelve) months penod prigr to the dale of the Public Anncuncement ("PA") dated 5. | Identified Date* Thursday, 16th April, 2026 Monday, May 25th, 2026
March 18, 2026; and , . . . .
[ P R E s S e g 6. | Date by which Final Letter of Offer will be dispatched to | Thursday, 23rd Apri, 2026 Tuesday, June 02nd, 2026
the shareholders

7. | Last Date for revising the Offer Price/ number
of shares.

Monday, 27th April, 2026 Thursday, June 04th, 2026

8. | Date by which the committee of the independent
directors of the Target Company shall give its

Tuesday, 28th April, 2026 Friday, June 05th, 2026

The IDC Members have reviewed:

Publs Announcarnent ("PA" dated 18032026

Detalled Public Statement ("BPS") dated 2T.03. 2025 and which was' published on

20002026

Dealt Ledter of Gifer ("ODLOF) dated O7.04.2026

Leldtar af Offar |"LOE") dated 02062026

Tha IDC Wembers also noled thai;

The Equity Shares of the Target Company are frequently traded in terms of Regulation

201)ii) of the SEBI SAST Requiations, 2011

b. The Offer Price is.in accordance with Regulation 81} and &2) of the SEBI SAST
Requlations, 2011

z. The Cdfer Price is af par weh the. (1) negolated price per equity share of 1he Targsd

cornpany for acguiziion (L., Price paid in Comversion of Warranl into Equity Shanes by

Acquirars- Rs 115.000- per Equidy Share] and Higher than [#) the waluma-weaightad

avarage markal price for a panad of sty Irading days smmediataly praceding the data

af PA on BSE, beng anly stock axchange where tha eguity shases of the langel company

are fisted, i.g.. T 72,94~ Per Equity Share,

12 [Summan of reasans for i
recormimendalion

W R

recommendations.

9. | Date of Publication of Offer Opening Public Wednesday, 29th April, 2026 Monday, June 08th, 2026
Announcement

10. | Date of Commencement of Tendering Period Thursday, 30th April,2026 Tuesday, June 09th, 2026
(Offer Opening date)

11. | Date of Expiry of Tendering Period Thursday, 14th May, 2026 Monday, June 22nd, 2026
(Offer Closing date)

12. | Last Date of communicating rejection/acceptanceand | Friday, 29th May, 2026 Tuesday, July 07th, 2026

payment of consideration for applications accepted/
return of unaccepted share certificates/ credit of
unaccepted Equity Shares to Demat Account.

13, jDisclasure of Veling Pattem These Recommendalions were usanimously approved by the Membars of the [DE.

14, Detais of Independent Advisors, if amy Mone

15, PAny - olher mather to: be highlighted Mg

*The identified date is only for the purpose of determining the public shareholders as on such date to whom the Letter of Offer would be mailed.
Itis clarified that all the Public Shareholders (registered or unregistered) are eligible to participate in this offer at any time prior to the closure
of tendering period.

The Acquirers accept full responsibility for the information contained in this Pre-Offer Advertisement and also shall be jointly or severally
responsible for the fulfillment of the obligations under the Offer and as laid down in SEBI (SAST) Regulations, 2011 and subsequent
amendments thereto.

This Pre-Issue Advertisement will also be available on SEBI's website at www.sebi.gov.in.

Tos the best of our knowledge and belief, afier making proper enquiry, the informaticon: contained in or sccompanying thes statement ig, in o8
matenal respect, tug and comect and nod misleading, whether by omission of any information or othenrsise, and inchedes all the information
required 0 be disclosed by the Targat Company under the SEBI [(SAST) Reguiations

Capitalized terms used in this announcament, b not defined, shall have the-same meaning assigned oo them in the PA, DPS and LOF,

For SARDA PROTEINS LIMITED

Sd/-

Name: Dhairyakumar Mohanbhai Thakkar

o 1 A ——— Chairparsan -Committée of Independant Directors
DI e s DIN; BSA364%

Issued by Manager to the Offer on behalf of the Acquirer

D & A FINANCIAL SERVICES (P) LIMITED
13, Community Centre, East of Kailash, New Delhi-110 065
Tel:011-41326121/40167038

DA

Inztalled capacity of main products! servicas | Separate Farm G and EOI has been
izsued for the projects a5 per projectk
WisE insolvency.

Corporate Dabdor b= engaged in the real
egtate consfruction and development of

residential and commencial projects

Quantity and vatue of main prodects)’
sarvices sold in last financial yead

Financeal Year 2021-30 Audrad)

Quartity- Mot Applicable - Total Revenue
Bz 330596 Lakhs

Mumbar of employees workmen S (Fivel

Address: 603, New Delhi Howse,
Barskhamba Road, Mew Dalhi- 110007
Emall: cirp.chadimgmail com

Detailed invitation for submession o
EQI inter-alia  comprising  eligibility
critaria and other requisite datadls can
be obtained by visiting office or sending
an emall

Further detaits inchuding last avallable
financial statemants (with schedules) of two
yiears, Nsts of créditors are availabie at URL

Efigibility for reschution applicants umder section | As menticned in Point 8 abowe
25(21th] of the Code is available af URL

10

Lasi date for receipl of expression of interest | 23.06.2026

11

Date af issue of provisional st of prospactise | 20,06 2026
rescdution applicants

Lasi date for submizsion of ebjections 1o |06.0F 2076
proviesional list

13

Date of issue of Bnal list of prospective [ 10072026
resodution applicants

14

Date of |=see. of miormation memosandum, | 12.07.2026
evaluation matnx and request for resolution
plans to prospective rezalution applicants

12

Last date tor submission of resolutsoen plans 17.08.2076

16.

Pracess email id to submit Expression af
Interest

cirp.chd@gmail com

Date: 08,06, 3026
Place: Mow Delhi

RAJESH KUMAR PARAKH

Resalutlon Professional

CHD Developers Limlied

IP Registration Mo, [BELIPA-001/IP-PODZT2/201 T-18110516
Regd Off: 5757, Second Floor, W.E.A,

Karal Bagh, New Delhi-110005

Correspondence Off; 608, New Dethi House,

Barakhamba Road, Naw Dalhi- 110007

Email: cirp.chd@gmail.com

1.

Tel: +51-T8- 267374007 7500
Website: www. quiarat-anergy.com | GIN: L40200GJ20125GC062118

GUJARAT ENERGY LIMITED g4

(Erstwhile Gujarat Gas Limited)

r{ 1

a1, walaral, [FRad,
E-mail Id: imvestorsigujenargy. com

NOTICE TO SHAREHOLDERS
3" Notice for Special Window for transfer and dematerialization of

physical securities soldipurchased prior to 1" April, 2019.

Pursuant to 3EBI cireular No HO/38/13/11(2)2026-MIRSD-
PODATS0/2026 dated 30" January, 2026 (“SEBI Circular”), SEBI has
decided to open another special window for a penod of One year from
5" February, 2026 to 4" February, 2027 for transfer and dematerialization
of physical securities which were sold/purchased prior to 17 Apnil, 2019 and
also for the transfer requests which were submitted earfier and rejected/
returned/ not attended due to deficiencies in the documents.

Accordingly, in compliance to the said SEBI Circular, Notics is hereby given
to the eligible Investor/Transferee to lodge Share Transfer Deed
executed prior to 1% April, 2019 or to re-lodge Share Transfer Deeds
which were returnedirejected/nol attended due to deficiencies in the
documents for fransfer and dematerialization of shares of Gujarat Energy
Limited on or before 4" February, 2027 The requests will be processed only
in dematerialized form afler following due process and conditions as
prescribed in SEBI Circular and shares so transferred shall be under lock-in
period of one year from the date of registration of transfer

The InvestorTransferee may note that cases invalving disputes between
transferor and transferee OR the cases where securties have been
transferred to Investor Education and Protection Fund (IEPF), shall not be
considerad under this window for processing.

The Investor/Transferee may submit their fransfer requests along with the
Ornginal share Certificate and other requisite documents as stipulated in
the SEBI Circular to Company's Registrar and Share Transfer Agent
{RATA) Le. KFin Technologies Limited atthe address mentioned below.

Initiative under IEPF Second 100-Days Campaign - “Saksham Niveshak”.
Pursuant to the Investors Education and Protection Fund Authonly (IEPFA),
Ministry of Corporate Affairs (MCA) letter dated 27" March, 2026, the
Company has initiated the Second 100 Days Campaign - "Saksham
Niveshak" from 1" April, 2026 to 9" July, 2026, This campaign aims to
encourage shareholders to update their KYC details, bank mandates and
contactinformation to faciitate direct payment of unpaidiunclaimed dividends
ta the rightful shareholders and to prevent transfer of unpaid or unclaimed
dividend /Shares to Investors Education and Protection Fund {IEPF).

=hareholders holding shares in Physical Form are advised to update their
KYC defals, Bank Mandate and Nomination details with the Company's
RE&TA wviz, KFIN Technologies Limsed (Unit: Gujarat Energy Limited) al
Selenium Tower-B, Financeal District, Nanakramguda, Hyderabad - 500032,
Telangana, Toll-ree No.: 1800-309-4001 or E-mail at einward.risf@kfintech.com.
Shareholders holding shares in Demat Form shall update their KYC and
Bank Account details with their respective Depostory Participant(s).

Shareholders, who have not claimed their dividends from Financaal Years
2018 - 19 10 2024 - 25 are requested to approach the RETA/Company to
claim their unpaid or un claimed dividends so as to aveid transfer of same fo
IEPF Authority. The Company has also uploaded details of unpaid |
unclaimed dividend for past seven (7) years on its websile under
“Investors Relation” Section at www.gujarat-energy.com.
For, Gujarat Energy Limited
(Erstwhile Gujarat Gas limited)

Email: investors @dnafinserv.com T — Dﬁﬁf'
Date : 06.06.2026 . : ace: Landahinagar ndeep Dave
Place : New Delhi Contact Person: Ms. Radhika Pushkarna Date: 7" June, 2026 Company Secretary

epaper.financiaiexpress.curr‘. .
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